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IN THE CENTRAL ADM INISTRAT I\/E TRIBUNAL ALLAHABAD 

CIRCUIT BENCH LUCKNOU 

* * * * * *

REGISTRATION DA NO. 2 1 3 / 1 9 8 7  

D,C,f\ishra • • •  • • •  .Applicant

\/ersus

Union o f  India & O t h e r s ............................ . .Respondents

H o n ’ ble !^r ,3ustice U .C .S r iv a s t a v a , V .C ,

Ho n 'b le  flp. A .  B> G egthi .  Werobsr ( A l _

(By H o n ’bis Mr, Oust ice U . C . S . , U * C * )

/
/  ■
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The a p p l ic a n t 's  mother Smt, Yogmaya was 

a lady JeflJ^i^in D iv is i o n a l  Railway Manager O f f ic e  

Northern R a i lu ay ,  Lucknou. She died on 1 2 , 7 , 1 9 6 4  

i , e .  one month a fte r  the death o f  her e lder  son .  

From the record it appears thst her husband uas

also y m  retired  Railuay employee 

i m r  hi- Smt. Yogmaya l e f t  behind the applicai

the other surviving  son and tuo married daughters. 

Although in the counter a f f id a v i t  it has been stated  

that she le f t  behind three married daughters 

but uritten  statement apparently is incorrect and 

is third  one is the daughter-in-lau i . e ,  uidou of 

her e lder  son. The applicant applied for appointmei 

on c o m p e nssionate ground .  The r e l a t io n s h i p  e t c .  hai 

not been denied but in the counter a f f i d a v i t  at pagj 

3 for defeating  the appointment on compenssinnate 

o r o u n d ^ b « f c t e ^ t 5 ^ ^ .  has been stated that in

the T . C ,  his  date of birth has b e e n  given  but t-te 

another T , C ,  from s\ unrecognised school which was 

not got v e r i f ie d  by the Uelfare  Inspector who
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v e r i f ie d  the e a r l i e r  T .C ,  the father^s name d i f f e r ^  The 

applicant  has denied f i l in g  the same and is stated that

l a
it may be^nischie of  his sister-in-lsu ,  Anyhou

even i f  there was some &ymp& there uss no ground

for defeating  his claim or right for appeinting him 

on compa^ssionate ground ha is the only son and^ only 

person uho was claimant f^or such f  post. The
tL

of the a pplicant on such a ground is really  

t co— — A'
v«ry jo-^llouo and uncalled  for .  Accordingly ua

allou  the applicat ion  and d irect  the respondents to

a~

appoint the applicant  for a su itable  job in place of 

his  deceased mother w ith in  the period of 3 months.

No order as to co sts .

FlEr’l B E R ( A) r VICE-CHAIRMAN

D ated ;  Play 20« 1991 

(LUCKNOU )
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